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Jharkhand State Universities (Amendment) ACT, 2002
AN
ACT
To amend the Jharkhand State Universities Act, 2000. (Adapted)

Be it enacted by the legislature of the State of Jharkhand in the Fifty
Third Years of Republic of India as follows:

(1) Short tiitle, extent and commencement :-

(1) This Act may be called the Jharkhand State Universities (Amendment)
Act, 2002.

(i1) It shall come into force at once.

(111) It shall extend to the whole of the State of Jharkhand.

(2) Substitution of Section-2 (ak) of the Jharkhand State Jharkhand State
Universities Act, 2000 (adapted) (and hereinafter referred to as the said Act) :-

In section-2, for sub-section (ak), the following clause be substitued,
namely :-

"The Jharkhand Public Service Commission means the Jharkhand Public
Service Commission constitueted by the State Govt. for discharging functions
as contained in Article 320 of the constitution of India and entrusted with the
powers for making recommendations, etc. of teachers and officers of
Universities and Colleges (Constituent and affiliated)".

(3) Substitution in Section-3(1) (d) of the said Act-

In Section-3 in sub-section-(1) (d) for the words "Sidhu-Kanhu" the
words "Sido-Kanhu Murmu" shall be substituted.

(4) Amendment in Section-3(1) (f) of the said Act :-

In section-3, in Section-3(1)(f) the following proviso shall be inserted,
namely :-



"Provided that the territorial jurisdiction shall extend to the whole of
State of Jharkhand in matters pretaining to educational institutions imparting
teaching in opathy, Indigenous medicines and educational institutions imparting
academic distinction in Sanskrit, Pali, Prakrit and such other languages which
the University may consider necessary.

(5) Insertion of 'Proviso' in Section-3(4) in the said Act :-

In section-3, in sub-section-(4), the following proviso shall be inserted,
namely :-

"Provided that in matters of imparting distant education, there shall be no
limit to the territorial jurisdiction of the University".

(6) Amendment of Section-4(1)(1)(a) of the said Act :-

In section-4, in sub-section-4(1)(1)(a), the following words shall be inserted
after the word 'technology' and before the sign and word and, namely-
"Excluding Agriculture and Veterinary Science"

(7) Amendment of Section-4(1)(1)(7) of the said Act:-

In section-4, in sub-section-(1)(7) the following words shall be inserted after the
word 'University' and before the word 'and', namely.

"With the prior approval of the State Government."

(8) Omission of Section-4(2) of the said Act:-
In section-4, sub-Section-(2) shall be omitted.

(9) Insertion of proviso in section-6(1) of the said Act:-

In section-6, in sub-section-(1), the following provisio shall be inserted,
namely

"Provided that the university may also impart distant education programme in
accordance with the syllabi prescribed by regulation."

(10) Deletion of words in Section-10(1) of the said Act:-

In section-10, in sub-section-(1), the follwing words shall be deleted, namely
"And no person shall be deemed to be qualified to hold the office of the

Vice-Chancellor of Kameshwar Singh Darbhanga Sanskrit University unless

such person, in the opinion of the Chancellor, reputed for his Scholarship in

Sanskrit or has made notable Contribution to Sanskrit Education."

(11) Substitution of the words in section-18(14) of the said Act:-

In section-18, in sub-section-(14), the following words shall be subsituted,
namely

"Ten' by 'Six' and the word, 'Three' by 'One' respectively.



(12) Subsitution of the Section-18(15) of the Said Act:-
In section-18, for sub-section-(15), the following sub-section shall be
substituted, namely:-

"One representative of the Scholar of regional language to be nominated
by the Sate Government."

(13) Substitution of the Section-18(16) of the said Act :-
In section-18, for sub-section-(16), the following sub-section shall be
substituted, namely :-

(a) "Minimum of Ten teachers other then Deans, Principals and Head of
University Department having at least five years teaching experience on
substantive basis to be elected by and from amongst the regular teachers of the
respctive constituent/Govt. colleges in such a way that at least half of the total
number of Constituent/Govt. Colleges get representation on rotational basis
based on the seniority of Colleges."

(b) University Departments shall be represented by two elected teachers,
one from Science/Commerce and other from Humanities/Social Science faculty,
other than Deans and Heads of Department, having at least five years teaching
experience on substantive basis.

(c) Permanently affliliated colleges (other than Government colleges)
shall be represented by one elected regular teacher/principal having at least five
years teaching experience on substantive basis.

(14) Omission of Section-18(17) of the said Act:-
In section-18, sub-section-17 shall be omitted.

(15) Insertion of words in section-19(1) of the said Act:-

In section-19, in sub-section-(1), the following word shall be inserted
after the figure '64' and before the sign. namely :-

"-----but such extended period shall not be more than one year."

(16) Insertion of words in section-22(2) of the said Act:-

In section-22, in sub-section-(2), the following words shall be inserted
after the words "casual vacancy" and before the sign.
Mooeeo but such extended period shall not be more than one year."

(17) Substitution in section-24(1)(9) of the said Act :-

In section-24, in sub-section-(1)(9), the word 'Six' and the words "may
get representation” shall be substituted by words "substantively appointed" and
words "be represented by one teacher", respectively.



(18) Insertion of words in section-24(2) of the said Act:-

In section-24, in sub-section-2, the following words shall be inserted after
the words 'vacancy' and before the sign. namely :-
Moo but such extended period shall not be more than one year."

(19) Amendment in Section-26(1) of the said Act:-

(a) In section-26, in sub-section-(1),, the words "other than the
Kameshwar Singh Darbhanga University" shall be omitted.

(b) In sub-section-(1) the words and bracket "(Humanities and Social
Sciences)" shall be inserted after the words, sign. "Faculty of Arts." and before
the word 'Science".

(20) Amendment in Section-26(4) of the said Act:-
In section-26, in sub-section-(4), the words "Agriculture and Veterinary
Science", wherever they appear, shall be omitted.

(21) Amendment of Section-26(6) (ii) of the said Act :-

In section-26, for sub-section-(6)(ii), the following sub-section shall be
substituted, namely.

"The Head of University Department shall be appointed for two years by
rotation amongst University Professors and those Readers having not less
than 8 years experience as Reader posted in the University Department. The
rotation shall be made on the basis of seniority among teachers having

experience of Post Graduate teaching and belonging to University Service
Cadre".

(22) Omission of section-27 of the said Act :-
Section-27 shall be omitted.

(23) Amendment of Section-29(1) of the said Act :-

In section-29, in sub-section-(1) for the words "The Examination Board
shall consist of the Vice-Chancellor as Chairman and Deans of the Faculties of
Arts, Science & Commerce as members" the words "The Examination Board
shall consist of the Vice-Chancellor as Chairman, Pro-Vice-Chancellor,
Registar, Deans of faculties of Humanities and Social Sciences, Science and
commerce as members and Controller of Examination as Secretary." shall be
substituted.

(24) Amendment of Section-32(2) (d) of the said Act :-
In section-32, for sub-section-(2)(d), the following sub-section shall be
subsituted, namely



"All University Professors and those Readers having at least-8 years
experience as Reader posted in the University Department and Colleges
imparting Post Graduate teaching in the Subject and".

(25) Amendment of section-32(2)(e) of the said :-

In section-32, in sub-section-(2)(e), the words "Imparting Post Graduate
teaching" shall be inserted after the words "four Teachers" and before the words
'of the'.

(26) Amendment of section-36(6) of the said Act:-

In section-36, in sub-section-(6), for the words "Inter University Board"
the "Department of Higher Education, Government of Jharkhand" shall be
substituted and the proviso shall be omitted.

(27) Amendment of Section-41 of the said Act :-

In section-41, for the words "Jharkhand Inter University Board" the
words "Department of Higher Education, Government of Jharkhand" Shall be
substituted.

(28) Amendment of section-45(i)(c) of the said Act :-

In section-45, for sub-section-(1)(c), the following sub-section be
substituted, namely

"The balance amount as respectively standing, immediately before the
commencement of the Act, to he credit of Ranchi University, Ranchi
(constitued and incorporated under the Bihar State University Act 1960) (Bihar
Act 14 of 1960) Sido-Kanhu-Murmu University (formerly Sidhu-Kanhu
University), Dumka and Vinoba Bhave University, Hazaribagh both constituted
and incorporated under the Bihar State ~ University Act, 1976 (Bihar Act 9 of
1992)".

(29) Substitution of the section-57(1) of the said Act :-

In section-57, for sub-section-(1), the following sub-section shall be
substituted, namely

Subject to the provisions of this Act and the Statutes, the appointment
and promotion of teachers and officers (other than Vice-chancellor, Pro Vice-
chancellor, Proctor, Dean-Students Welfare, Co-ordinator, College
Development Council and Deans of faculty) of the university & colleges (both
constituent and affiliated) shall be made on the recommendation of the
Jharkhand Public Service Commission.

(30) Substitution in section-57(2) and (57(3) of the said Act :-

In section-57, in sub-section-(2)(a) and sub-section-(3), for the words,
"The Bihar State Universities constituent colleges) service comission" the
words "Jharkhand Public Service Commission" shall be Substituted.



(31) Omission of section-57(4)(a), 57(4)(b) and 57(4)(c) of the said Act :-

In section-57, sub-sections-(4)(a), (4)(b) and (4)(c) shall be omitted.
(32) Amendment of section-57A(1) of the said Act :-

In section-57A, in sub-section-(1), for the words "College Service
Commission" "Jharkhand Public Service Commission" shall be substituted
wherever they occur in the sub-section.

(33) Ommission of sections-57A(2)(a) and 57A(2)(b) of the said Act :-

In section-57A, the sub-sections 57A(2)(a) and 57A(2)(b) shall be
omitted.

(34) Substitution in section-58(1) of the said Act :-

gRI—58 & IUURT H &l Hiod TR I w9 fGerem @R Aeifdene)
HAT ATANT" Bl & “SREVS Al AT JRART A YRS FHST SR |
(35) Substitution in section-58(8) of the said Act :-

In section-58, sub-section-(8) for the words "Inter University Board" the
words "Directorate of Higher Education, Government of Jharkhand" shall be
substituted.

(36) Omission of section-58(10) of the said Act :-

In section-58, sub-section-(10) shall be omitted.
(37) Substitution of section-67(a) of the said Act :-

In section-67, for sub-section-(a), the following sub-section shall be
substituted, namely —

"Notwithstanding anything to the contrary contained in any Act, Rules or
any Judgement or decree of a Court, the date of retirement of teaching and non-
teaching employee of the University or a college shall be the date on which
he/she attains the age of sixty years."

"Provided that reappointment of teacher after retirement may be made in
appropriate cases upto the age of Sixty-five years in the manner laid down in
the Statute made in this behalf in accordance with the guidelines of the
University Grants Commission."

(38) Omission of sections-79 and 80 of the said Act :-
Section-79 and 80 shall be omitted.
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JHARKHAND STATE UNIVERSITIES (AMENDMENT) ACT, 2006
[JHARKHAND ACT 09, 2007]
An Act to amend the Jharkhand State Universities Act, 2000 (Adapted)
Be it enacted by the legislature of the State of Jharkhand in the Fifty Seventh year of Republic of India

as follows :-

1.

Short title, extent and commencement:-
(i) This Act, may be called Jharkhand State Universities (Amendment) Act, 2006;
(i) It shall come into force on such date as the State Government, imay by notification in the official
Gazette, appoint;
(i) It shall extend to the whole of the State of Jharkhand.
Insertion of sub-section as sub-section-1 (m), at the end of subsection 1 (1) of section-3 of Jharkhand
State Universities Act, 2000 (Adapted) hereinafier referred to as the said Act:-
The following sub-section will be inserted as sub-section 1 (m) at the end of subsection 1 (1)
of section-3 of the said Act.

"3 (1)(m) Nilamber-Pitamber University having the headquaters at Medininagar and the jurisdiction

over the whole of the Palamau Division."
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JHARKHAND STATE UNIVERSITIES
(AMENDMENT)ACT, 2007
[JHARKHAND ACT 10, 2007]
ACT,
To amend the Jharkhand State Universities Act, 2000 (Adopted)
Beitenacted by the legislature of the State of Jharkhand in the Fifty Eighth year of Republic of India as
follows :-

1. Short title, extent and commencement:-
(i) This Act, may be called Tharkhand State Universities (Amendment) Act, 2007;
(i) It shall come into force forthwith;
(i)  Itshall extend to the whole of the State of Jharkhand.

2, Insertion of sub-section as sub-section-1 (n), At the end of sub-section 1 (m) of section-3 of
Tharkhand State Universities Act, 2000 (Adopted) hereinafter referred to as the said Act, the following
sub-section will be inserted as sub-section 1 (n)-

"3 (1){n), Kolhan University having the headquaters at Chaibasa and the jurisdiction over the whole of
the Kolhan Division."
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JHARKHAND STATE UNIVERSITIES (AMENDMENT) Act, 2008
[Jharkhand Act, 13, 2008]

An Act to amend the Jharkhand State Universities Act, 2006 (Adopted)
Be it enacted by the legislature of the State of Jharkhand in the Fifty Ninth Year of Republic of
India as follows :--
1.  Short title, extent and commencement :-
()  This Act, may be called Jharkhand State Universities (Amendment) Act, 2008;
(i) It shall come into force on such date as the State Government by notification in the
official Gazette, appoint;
(i) It shall extend to the whole of the State of Jharkhand.
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2. Substitution of sub-section4(16) of Jharkhand State Universities Act, 2000 Adopted, herein
after referred to as the said Act;

In section 4 of the said Act for sub-section-16 the following shall be substituted, namely :-

"4(16)-to undertake the conduct of post graduate teaching and research work in departments

maintained by the University or the State Government, the Post Graduate teaching can also be

imparted in autonomous and those affiliated colleges having at least 10 years experience of

conducting under Graduate courses in the subject concerned as per the norms of the statute &

UGC/AICTE central organization."

3. Insection 10 of the said Act the following sub-section be inserted as sub-section (20) at the
end of sub-section (19).

"10(20) The Vice-Chancellor shall have the power to transfer the Principal of a constituent college

after expiry of a term of four years, but for administrative reasons Vice-Chancellor can transter

Principals, by recording reasons in writing. even before the expiry of four year period".

4. In section 26 of the said Act for sub-section (6) (ii) the following shall be substituted,
namely :-

"26(6)(ii)-The Head of the University Department shall be appointed for two years by rotation

amongst University Professors and those Readers having not less than 8 years experience as Reader,

posted in the University Department and/or constituent colleges.

Transfer to P.G. Department shall be made on the basis of academic records, research work and

publications, teaching experience and overall reputations as a subject specialist.

Transfer to the post of Head of the Department shall be done on the basis of seniority and

academic distinction".

FREYS TS & e U,
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TET 364 T, JUAR,
25 #AS, 2016 (3°)

25 &S, 2016

HEAT-TeAosi0-19/2012-100/AA0--3TREUS AU Fsod oI faedia@ad yREad, 59 w®
Tsgurel f&eAieh-15 S, 2016 &I AT & b §, 50D g1 FAAIROT 6 FIaT & ford geprfad frar
AT &

IREUs U e (Fee) 3RRa#H-2016

EREs 3fAATH T&I1-16,2016)
SIREUs Ty Taafaarery 3fAfaga, 2000 (3ohipd) # FMUA & IFRAHIA-

HRA IURTST & T3H6d a¥ # SR@Us T f[auassa grT AeafafEa v & a5 yfRFafFa
an
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EO:-1

1. g arH, RAEaR vd grReT:-

(i) Ig 9LMad AT “sR@vs g Aafaarea (@eyad) 3ifafaTe, 2016” &1 ST |
(i) TP fOFdR FFqUT SIR@Us I=F H aem |
(i) IS gl YHATdT T |

-2
FREvs o e sifafawer, 2000 (3fea) B ReTaq TR fear amar §:-
(i) URT-2 T SUURT-2(ak) P TTATAT=:-

YRT-2 H IIAA 3TURT-2(ak) & YGYH “SREUS olidh AT J™ANT &N dlcdd ToT THR
gRT 71fdd SRWUsS ofieh {ar 3T, 5 o #Rd & @Au & 3eqeee-320 # afvid @t @
TFe T vd [Fafaaeat vd agfdarear (ifiea va deeg) & Redl vd gl &
Y H HgRET g A H afar ve H ooy g 1
TReafai@a uaue & e -

“2 (ak) “STRWUS dlfep JaT TIANT, BT dicdd 5T TXHR gRT IfSd FIRWUS dleh JaT AT, 5
fF oRd & d@fUE & HgeoE-321 H U dR B FFUed A Td faHfaEedl vd Fgfaarear
@GN d vd FgFIg) & ReThl vd uefRmRE & Gay # gerar nfE i i AfbAr v dr omy
B

2, YURT-34 Hr SUURT-34(F) F TH Th A4 STURT-34(fF) T AT T F TAATARA-

“34(ff) FIR@Us & fFafaareral vd 3ad 3fd vd aag Fedaradl & fRAeTdl va gerimiRar
&1 fagfh & g, fieafa AIfq va s dar o=t @ f@uRor |7

3. YRT-36 AT STURT-36(1) & TN TH AT STURT-36(1)(A) T AT FT A FHATAUT:-

“36(1)(A) FRWUS =g & Tufdarerdl vd #Agidaredt (ifMd Td deag) & Asfdi wd
TeIAeRAT 1 fAgfh/uieaia Ta Far el § HOfd IRTAIAT & TS & A H 36 B & QU 8 &
Ud FIRWUS olih JaT M 7 off FAacy ura fhar Srem |

4. YRT-57 Hr SUURT-57(1)F T A& T3 YTaUre] & AL -

“FIIg AT & AR AT gRT I H IR/ IgHET WA ¥ yedra/ g
fufaareg & #ar SR 3R feafaarer e Hdca/3REr & Y AT TEdT/ ARG 3T
&Y oI |7
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5. YRT-57 T IUURT-57(2)(a) B UIAEATIA:-

URT-57 & T STURI-57(2)(a) T UTTYT,

“57(2)(a) FRWUS ol AT 1A AAaarerai/3mefied Aeiaaredl/ a3ag Agnaarerar 3 fvefent
&1 g og Udd a¥ T Aegar qdel IR S S8 FREvs aEar wlieT del SRE| 56
HY &g Ie A% A 3afdal @ FAwgar 3maca 3mdAfAa wam, o 38 o Affa oRfags g AdiRa
AT B @ A ¥ |

T ot Oalt wdiem Joshowo & gRT el WPored a1 fer-fader & 3melies # RATST A
St |

TReafai@a uaue & e -

“57(2)(a) SIR@US olidh Har e/ fauafaaredi/3efiig Aufdaredi/asag Aefaaradi d Fedd
weTel B AYRE o Ucde a¥ Uh AT TET IS B, S FREUS urEdr udieT @l
SR 38 & &g I A% 38 3nafia & Rwgar 3mdea 3mefd & dadr & S 389 &g Afda
oRfATer grT AURa 3&ar & @ & € |

T ot Oalt wdiem Joshowo & gRT ol Wgored A1 fer-fader & 3melies # RAfST A
St |

6. YRT-57 T ITURT-57(2)(b) HT UAEAT:-
YRT-57 I IIAT STURT-57(2)(b) & T,

“57(2)(b) Trufaarey wd 3fiyg Fefdaredl A carearar Hr AgRe &g 3 38 i @
e ARG HM, S eR urEdr gliem et @ vd/ar Rafdared segee 3mae/Eniid BR
SR dsiefthe 1us ssRcaa REd gRT careardr /R Rad %hel &g 3mafoa aaar adiem o
o 3R/ 31 fREFR, 1993 d& divaodo 3uifd grg & forr & 3R a1 31.12.92 d THORG0 &
UMY g1d 9 foram & U A1echR & MR R afaaey /30fg awfaaet gr sfagiaa Rt
& fawg favgar Aur G dUR HEm vd TH G AHFHAIGT F UM Th 9¥ dh AT @l RAvgar
doaar g # (FFRIE) f dE R & QR 2ol Weg 3maer te R & Owg A1 & 3maR W
fa% v aw Rafaarea & fAghie &g #eem |

aerd fop 3mater fRafaare g s & AgRe &g @) 3MRET0T AEH & HgET RIR T A 90
HRETOT AECR & T & RyArRrarers #t dar g § A B regerEr o |7

TReafai@a uaue & e -

“57(2)b) Trufrarem wd Mg Fefawre™i # gee weaus Hr AYRe v, e 39
IS O 3rdea ARG HEm, A AT e 3T gR Ao UER urAar gdaT/sRavs
OTFdT G{IET 30T @ Ud ATefchR & 3TUR W fafdarera/sefig Fwfaarerdl g sgRa Rt &
favg Rugar Aur & RR Hn vd W A HAleA & U Th 9§ dh AT @l RAvgar
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doaar A # (R f gear R & Qe e, Weg 3maer weh Rt & g A1 & 3m9R
fa% e aw afagres & Agks &g #eem

gerd 6 3T afdares grT s # Agfie g 9 3IRET0T IR F IHFET IR T Aol AT
HRETOT UEX & 3gey & fafaarery o Aar g & At i rgerar o |7

SRWUS JqIUT & A T,

feaer AR T,
g @fa-Te-afa el
fafy (@) s sREvs, T |

25 &S, 2016

HEAT-TA0SI10-19/2012-101/3-- SRWUS AU FAsol gRT IR 3R ToIutel gRT fediep-15
#AS, 2016 B AT FRWUs Tod ufdae (Fwe) sfafazsr, 2016 & fAsifha 390 3rgae
FRWUS AU & UIAPR & 386 gRT YR fhar Jrar &, 98 s dfdara & 310 348 &
gug (3) & 3N 30 ARAAIA &1 AN Hwr F WA ars FHST AR |

The Jharkhand State Universities (Amendment) Act, 2016

(Jharkhand Act-16,2016)
AN ACT TO AMEND THE JHARKHAND STATE UNIVERSITIES ACT 2000 (ADOPTED)
Be it enacted by the Legislature of the State of Jharkhand in the 67" year of the Republic of India as follows:-

CHAPTER-1
Preliminary
1. Short title, Jurisdiction and commencement-
1. This Act may be called “the Jharkhand State Universities (Amendment) Act, 2016.”
2. Its Jurisdiction will be whole of the State of Jharkhand.
3. It shall come into force at once.
CHAPTER-2
The Jharkhand State Universities Act-2000(adopted) is amended as follows :-
1. Substitution of sub section 2(ak) of Section-2 :-

The existing Provision in sub section 2(ak) :- “The Jharkhand Public Service Commission means the
Jharkhand Public Service Commission constituted by the State Government for discharging functions as
contained in Article 320 of the Constitution of India and entrusted with the powers for making
recommendations, etc. of teachers and officers of Universities and Colleges (Constituent and Affiliated)”

Be substituted by the following provision ,
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“2(ak) “The Jharkhand Public Service Commission’ means the Jharkhand Public Service Commission
constituted by the State Government for discharging functions as contained in Article 321 of the Constitution
of India and entrusted with the powers for making recommendations, etc. of Teachers and Officers of

Universities and Colleges (Constituent and Affiliated)”
In Section 34, a new sub section 34(ff) is inserted after sub-section 34(f) as follows:-

“34(ff) preparation of recruitment rules and promotion policy including service conditions of Teachers
and Officer of the Universities of Jharkhand and their Constituent and Affiliated Colleges”

In Section- 36, a new sub section 36(1)(A) is inserted after sub-section 36(1) as follows:-

“36(1)A- For making Statutes relating to Appointment/Promotion and Service conditions of the
Teachers and Officers of the Universities of Jharkhand and their Colleges (Constituent and Affiliated),

consultation shall be done with the Jharkhand Public Service Commission, before its finalization.”
In Section-57 after sub-section 57(1) the following new provision is inserted:-

“For obtaining the recommendation/ approval of the Commission the Governing Body of the Affiliated
College shall send its proposal/ requisition to University, who with its opinion/ recommendation shall send the

proposal/ requisition to the Commission.”
Substitution of sub section 57(2)(a) of section 57:-

The existing Provisions in sub section 57(2)(a) :- “The Jharkhand Public Service Commission shall
hold every year a qualifying test for appointment of lecturers in the University/Constituent Colleges/Affiliated
Colleges which shall be known as the Jharkhand Eligibility Test. For this purpose it shall invite subject wise
application from only such candidates who fulfill the prescribed qualifications as laid down in the Statute
framed in this regard.

However, such test shall be conducted having regard to any regulation framed or direction issued by

the University Grants Commission in this regard.”
Be substituted by the following provision,

“57(2)(@) The Jharkhand Public Service Commission shall hold every year a qualifying test for
appointment of Assistant Professor in the Universities/Constituent Colleges/Affiliated Colleges which shall be
known as the Jharkhand Eligibility Test. For this purpose it shall invite subject wise application from only

such candidates who fulfill the prescribed qualifications as laid down in the Statute framed in this regard.

However, such test shall be conducted having regard to any regulation framed or direction issued by

the University Grants Commission in this regard.”

Substitution of sub section 57(2)(b) of Section 57:-
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The existing Provisions in Section 57(2)(b) :- “For appointment of lecturers in the University and the
Constituent Colleges the Commission shall invite applications from candidates who have passed the Bihar
Eligibility Test and/or have cleared the Eligibility Test for lectureship/Junior Research Fellow conducted by
the University Grants Commission/Council for Scientific and Industrial Research and/or have already been
awarded Ph.D degree in 31% December 1993 and/or have already been awarded M.Phil degree by 31%
December, 1992 and on the basis of interview shall prepare subject wise merit list against the vacancies
notified by the University/Constituent Colleges and such list shall remain valid for a period of one year from
the date of its approval. The subject wise merit list shall consist of twice the number of vacancies, but the
Commission shall send in order of merit only one name at a time to the University for appointment against a

single vacancy:

Provided that the Commission shall recommend names to the University from the merit list in
conformity with the reservation roster prepared and sent by the university in accordance with the law relating
to reservation in appointment in force in the State.”

Be substituted by the following provision,

“ 57(2)(b) For appointment of Assistant Professor in the Universities and the Constituent Colleges, the
Commission shall invite applications from the candidates, who have passed the National Eligibility Test
conducted by University Grants Commission/ Jharkhand Eligibility Test (JET) for being considered for the
appointment as Assistant Professor, and on the basis of interview, shall prepare subject wise merit list against
the vacancies notified by the University/Constituent Colleges and such list shall remain valid for a period of
one year from the date of its approval. The subject-wise merit list shall consist of twice the number of
vacancies, but Commission shall send in order of merit only one name at a time to the University for

appointment against a single vacancy:

Provided that Commission shall recommend names to the University from the merit list in conformity with the
reservation roster prepared and sent by the University in accordance with the law relating to reservation in
appointment in force in the State.”

SRWUS JqIUT &b A T,

feaer R RiT,
g Efa-e-afar el
fafy () s sREvs, T |

SIR@US I (FATIROT) 364—50 |
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23 ATg, 2017

HEYT-TeTo{10-04/2017-40/eTo-- SIRWS A Hsol &1 feaAToi@a fad g
AT feaAieh 20 AT, 2017 HT AT & Tohi ¢, $Hb GaRT HIHTUROT I Faar & fow
YhIfId fhar Srar § |

FREUs s faeafaqamey (watwen) srfafaas, 2017

(aTREs IRaTd gEar-08, 2017)

FREus s Reafagarea sfafaas, 2000 @fiFa) & watue &g sfRfags - sRa osT &
I3HSA ¥ H FREUS T fAun#sa gant famfaf@a w0 & 77 sffaafaa &,
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I - 1

IR+

1.
(i)

(if)
(iii)

I "gays fafaad eR@vs Tsa favafacarey (Fate) sifafaas, 2017 wer o
Hehall |

gHeT aFdR HFqUT SIR@US TsF H gHT |

g T T glam |

HEq g - 2

SREUs oy faeafdeare sfafags, 2000 (37fiehd) S aetaa @M fRar S § -

1.

urT 3 (FRreafagareral 1 FU9=T T @A) F ITURT (1) FT gfawamas
TedHATTRT (3) Y 3THURT (1) FT YTGETT :-

“58 AATATH & o] gl $1 A § Ao faafacarea waiud 6 s -

a)

b)

d)

f)

SIeT EiEs $ERE e favaidedrerd ST HEAed AR H gem 3R
foraehr 3ifaemRar FF ot fatga wHse W gRf |
o1 gehrer farafaearery foraent Aearery sar A gen 3R e siftemRar geqot
HROT gHSS W gl |
faerepr AT seTorqX faeafacrery e AT HRTEqY # glem 3R fSae
ITAHRAT FFqUT HETAqR GHse 9 Bl |
%a-migag?{r\%eaﬁaymﬁw HEITAT AT H gl 3R Torgehr rfeeiar
ol gHET JHse W gl |
U farafacare foraer Aearer A 7 grem 3R Srwedhr sfeRar geqot gfaroh
BICENT YHSe W gl |
fasttar a1 faeataeTery fSieer HEarer goilianeT # glam 3R fower sifetsmiar
FFQOT 3l BRI JHAs W gl |

e T @ifaadel, wacelt casar et AT g e drelr dEume
AT HER, Tell, Irehed dAT 0 swisit 98 faeafaearoe smavas aast, & dfarsw
3chedl Vel el arell fAET0T HEABT & fov HRAHIRAr @ ol sIR@vs Ty
TR g |
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g)

h)

j)

k)

n)

ATy faRaidegrery foraehl AT se@rar (Frn) & gen 3R S sifasmRar
FFYUT HMY YHSH (38 HEldeATerdl & BIged Sl Ueal favaidedrerd, gear &
IFR &7 F 31 §) 3R geaAT HST & ATclear forelr 9 g |
dR $3R g faeafaerey fS@sr gearee 3RT & gem 3R a3
UeaT YHSA & UedAT dAT ATddeel foell & BIga] 31 AEN W gHET |
ofeld AR A faeafacarey fSawr gearery ewenm & gem 3R fSadh
HfRFRAT FFqOT Gefem JHS W gl |
Ueg ARV Heol favafdezrery fo@sr Hegrem A9qw A gem 3R foraenr
siftremRar FoquT @rel gur qftr gesa W gl |
AR g aXHI HEha faeafdearery e HEarery exe@m & gem 3R forae
HfRrpRAr Foqol [9gR ToF & gl |
AT HogEel goh 3R JUT R favafdearery S qeared gear qur 3ReT
U9 BRA A =T T LIS & QU ToF WHR GOl AFha TaiaT &
siftrgeer @ Al & fSadr sfteRar aeqet Rer T 9T gl |
AeFsR AR faRafdeared ST fgegrery AR & gem 3R S
3R Tt aare], Hse W gt |
Froglel Tavafaearey s gear ASErET H g AR o srfteRar wqo
Plogled JHST T g |

St o AR TeTd A HRGRIT W AT WER [Aeafdeaed &
U Sheded HT AUROT HT Fhall |

et Tg 8 o AR ToraT H IRGRIT A, ToT TWHR faeafaezrerat
& HTUPN &TT I dcol Hehall |

Arafaf@a yaue ¥ gyfaeaia &b -

1.

4R 3 (FRreafagarerat i FU9=T v @A) 1 3TURI(1) FT gfawama=T :-

“(a) faenfaa”

“b) TaeNTa”

“(c) faenfaa”

“ff) Taeer s ReafacEred ST Jeaed garEer § g Ak S
FAFRAT AFRY qUr goarg el N SgF FFQOT 3call BRI GHSH
9T g |7
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“(g) TaeNfua”
“hy faelaa”

() faefa
() e
“k) TaeNaa”
“()  faenfaa”

FREUS T faeafagarey sfafaws, 2000 (3efiFa) & amu(3) 7 3quri(1) F
3d #,AfRRd 39URT 1 39UR-1(0) & T § gAERAT FAr IR -
“3(1)(0) faeg et #gal FIaTaar Rl Sws FeIeT yaae & ghm
3 e sftewRar @ st qur gaee Set @ e 17

FREUs Uy farafacarea sfafaws, 2000 (3rfiFa) & arr (3) Fr 39URT-
1(0) & 3id A, AFAfaf@d 94T F 3UYRT 1(P) F ™ H FARAT FFar SIRAIM:-
“3(1)(P) It FiAT FI IeHAT FT 3T. YUTAT THIG AW@sIT fyeaferew, A, Sraw

qEITET T g |
2. URT 10 (Fer9fd) $T STURT (1) A FHTIAT
3TYRT 10(1) FT TedAT ATTETA:-
‘g g M FfFd Fodld & FRem & v deg FE gEm S R
Fofedfa & T F 396l fagaar aur dfEe sfasfr & v fGeara 7@ & 1”7
frafaf@a yaue s9d AT 8 -
“F T, Ig do-g genm F AT F TWER F TR W FYEr
Rreafiearey & T R Igea 8@ 17
3. 4T R2A(RTT gaE®R) 1 39URT (1) FT yfaey™eT -

SYYRT 12A (1) FT TcdATT JTTHTH ¢

“faccg HATgHR Teh qUTchlTereh TSR g | 3HhI Agiebd ar ot wfdfergiera ar
HRA @ qOeTor T I7 HRd PR I A1 g 3@l T & IR & o fHaier
& ZaRT ForfAdfd HET, Faas W fFlr ey A AYFd a7g7 @ S & a9 o
TR eI TdEhR & & H FT HT Gohdl |”

rafaf@a yauer & gfaeaRa & -

“Rcd PR vh quiefes FfRE g | 3udh AglEa ar ar gfafagEa a
AR J@T q{8ToT FdT AT AR THR H HE 3T @l a1 F JOeA, I1 AR@US
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faca da1 & Werrs IFd & 9g & A Af & HEA F1 g Fenfaafa w3
Saas W@ R e i AgFT F@ & o §, 99 0F Teur RAedT FeEER & @
# & F qHA 17
4. ¢RT 57 T 3TURT 57(2) (b) H FHARAST :-

¢RT 57 (2) (b) FT TcdHATA YTTETT :

freafacarey va e mefacameat & W weams # AgFa &, smahr &
afiat & maee Il Fon, Y Reafagamey seEe I qEmr wefad Ay
aTaT GHET/SNEUS ITEdT QT 3ol g1 Ud AIEfch & YR 9T faRaidearera)/3iemsid
Fglidegrerdl ganT Jfegiad RiFaal & fawg fawgar Aur g IR HEm va odr g
3qHC & YUl Teh a¥ oeh A gl | fAWIaR Jegar g & (3regfat) & aean
RFT & Qe g, Weq 3T Tt Ridd & O&g AW & IR | @ v aH
faeafdearera = @gfFa gq e |

St T 3T faeafdearey cart Tsd A AYfFT g o9 3Refor AT F
3T IR UG A AT IRETUT AT o IHeTwT &1 favafdearory @ Aur gl & =&t &
3TIRIET SIS |

fafaf@a weus @ sfaeaRa &h:-

“faeafdearery wa 3l werfacaredl # wers ureads H gFa &g, s
30 AT @ e AT FN AR A pefAE RS TEA FgeAaA 55
i 3k gl (STel 9X & AT Jorell 1 3Eror fahar STar gl-deeldR Teh Tlgee Eohel
& Iecdid Th HAQeT AS §l) aUT i TaRafdeamery efart H™ET ganT Helfold ISy
9rEdT GRIET/SIREUS IHAdT GUGT 3ol g aecd, W 3ngdt Saer f6 [eafaeae
3feIelet 3T fugosie 3l & v yAdH AS vd A A¥dEs 2009 & 3epeq B
eI g5 &, P Ac/ole & 9T hedl i IfAarddr & ge e S |

gad daee W “Rei® 11 F@TE, 2009 ¥ 9 wA. Ree/dieaedte &g

uraFAl F AT geflga sreafdat & gorr A o arelt B, weafa wwuer F acwreT
reReuAvedi/RfATAT F @R afafa et st fivaedle RBaumeE srsafiat w#
faraca acdl W @0 3aa F Al eaRgmea/mnRcae/ATaEt # weRe
A YA FAFE al W sl vd AYRFT &G 3% AT HY FAH andr Acdl
&1 sfaardar & g urea gf-
(@) 3rgdt # Faoa ARG (Regular) Tgfd & diugodie Rt vae #t a$ & |




6 SR@US Ielc (FTYUROT) HITdR, 11 3%, 2017

(@)  HA @ FA & gl qdeTHl G@RT WEr YA FT HoATeher HAT 74T 8T |
() st w1 AFT AW wmaTER BT T |
(&) 3r3gAf & gt NugoHe MT FI AT QA MT T yFAIT FA E AA T s @

WWWWH(Refereed)QﬁﬂﬁmﬂgﬂT el
(3) 3t F 3aer diugedte Al R A ¥ & wgfadl FFAEENRet F & §)

3HNFT (F) F AR () Feagfa/dafa Faafa/fia reefAs ame)/ha
(freafe@rerar sregder) garr ywfora frar Smem =nfge)”

HIeTlchR & YR 9T TaRaidearera/3eisd Agidedrerdl gant fagiad Rigadr &
fa%g fAvgar Aur g IR Hew | Td W@ G IegAeT F URAT Teh a¥ deh A
grelt | fowar deaar gt 7 @Erafdan) & e Red 1 aeph gel weq smiees
RiFT & favg AT & 3MuR W @% v 7 fGeafdcareg o @gied gq fser |

Selccd T 3maer faRafdererd @rT U A AgFd gq &9 IRewr f@uw &
3T R Td A9 I RETVT AT & 360w &7 faeafdearo o Awr gt & At d
TR HAIT |

SRES TSIUTST & 3T T,

e FaR A,
T Oig-gg-fafer gt
fafer fameT, sIREs, = |
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TEIT-UA0310-04/2017-41/ATo-- RWS YT HST @R JUT IIRT AR Iszarer
carT feeleh 20 AT, 2017 &I 36(Ad FREUS Ay Tavafdegrey (Fenee) Rfas,
2017 &1 fAF=Tifohd 3T 3iefdle SIRWS AT & TSR & gHh Rl Tehifad fohar
ST & T8 IR |iaUTeT & 3efedq 348 & Ws (3) & 37efiey 3o Jifafeizs &1 s
AT A IfShd U6 FHST ST |

THE JHARKHAND STATE UNIVERSITIES (AMENDMENT) Act, 2 017

(JHARKHAND ACT, 08, 2017)

AN ACT
TO AMEND THE JHARKHAND STATE UNIVERSITIES ACT, 2000
(ADOPTED)

Be it enacted by the Legislature of the State afkiand in the 68year of the Republic of India as
follows:-

CHAPTER - 1

Preliminary

1. Short title, Jurisdiction and Commencement —
i.  This Act may be called “The Jharkhand State Unitiess(Amendment) Act, 2017.”
il.  Its Jurisdiction will be whole of the State of Ji@and.
ii. It shall come in force at once.

CHAPTER -2

The Jharkhand State Universities Act-2000 (Adopiedmended as follows:-
1. Substitution of sub section (1) of sectidd (Establishment and incorporation of
Universities):-
The existing provision in sub-section (1) of Secti®- The following Universities shall be

established from the date of commencement of this A
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@) Baba Saheb Bhimrao Ambedkar Bihar University having headquarter at
Muzaffarpur and the jurisdiction over the wholetod Tirhut Division.

(b) Jai Prakash University having the headquarter ap€&hand the jurisdiction
over the whole of the Saran Division.

(c) Tilka Manjhi Bhagalpur University having the headders at Bhagalpur and
the jurisdiction over the whole of the BhagalpuviBion.

(d) Sido-Kanhu Murmu University having the headquartatsDumka and the
jurisdiction over the whole of the Dumka Division.

(e) Ranchi University having the headquarters at Raacki the jurisdiction over
the whole of the South Chhotanagpur Division.

() Vinoba Bhave University having the headquartersHazaribagh and the
jurisdiction over the whole of the North Chhotanagpivision.

[Provided that the territorial jurisdiction shaktend to the whole of State of Jharkhand
in matters pertaining to educational institutiomgparting teaching in Homeopathy, Indigenous
medicines and educational institutions impartingdemic distinction in Sanskrit, Pali, Prakrit

and such other languages which the University noangicler necessary.

(9) Magadh University with headquarters at Bodhgayay&pand the jurisdiction
over the whole of the Magadh Division and (exclgdie Colleges falling
under the jurisdiction of Patna University) Patmal aver Nalanda District of
Patna Division.

(h) Vir Kunwar Singh University having the headquarteas Arrah and the
jurisdiction over the remaining parts of the Pahaision excluding Patna and
Nalanda Districts.

0] Lalit Narain Mithila University having the headqtens at Darbhanga and the
jurisdiction over the whole of the Darbhanga Diersi

0) Bhupendra Narain Mandal University having the headtprs at Madhepura
and the jurisdiction over whole of the Koshi andri@a Division.

(k) Kameshwar Singh Darbhanga Sanskrit University e headquarters at
Dharbhanga and the jurisdiction over the wholehef$tate of Bihar.

()] Maulana Mazharul Haque Arabic and Persian Univerdiaving the
headquarters at Patna and the jurisdiction ovemhae of the State of Bihar,

shall, for development of higher standard studiesArabic and Persian be
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established by the State Government with effeghftbe date of notification in
the Official Gazette:
(m)  Nilamber-Pitamber University having the headquaredr Medininagar and the
jurisdiction over the whole of the Palamau Division
(n) Kolhan University having the headquarters at Chstend the jurisdiction over

the whole of the Kolhan Division.

Provided that the State Government may, by notiboa in the Official Gazette,
determine the functions and other duties of thevehsity:

Provided further that the State Government maynddification, in the Official Gazette,
change the territorial jurisdiction of the Univeiss.]

Be substituted by the following provision,

1. Substitution of sub section (1) of section3{ Establishment and incorporation of
Universities):-
(@) “Deleted.”
(b) “Deleted.”
(c) “Deleted.”
(H “Vinoba Bhave University having the headquarter$lararibagh and the jurisdiction

over the whole of the North Chhotanagpur Diviseitepting Bokaro and Dhanbad

Districts.”
(g9) “Deleted.”
(h) “Deleted.”
(i) “Deleted.”
() “Deleted.”
(k) “Deleted.”
() “Deleted.”

At the end of the sub-section-1(n) of the SeeBonf the Jharkhand State
Universities Act, 2000 (Adopted) herein after reder to as the said Act, the following

Sub-section will be inserted as sub-section-1(0):-

“3(1)(0), Binod Bihari Mahto Koyalanchal University having the headquarter at
Dhanbad and the Jurisdiction over the whole of theBokaro and Dhanbad

Districts.”
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At the end of the sub-section-(o) of the Section-3 of the Jharkhand State
Universities Act, 2000 (Adopted) herein after rederto as the said Act, the following

Sub-section will be inserted as sub-sectio(p):-

“3(1)(p), Dr. Shyama Prasad Mukherjee University, Rinchi through the up
gradation of Ranchi College and having the headquaer at Ranchi.”

2. Addition in sub section 1 of Sectid® (Vice-Chancellor):-

The existing provision in sub section 1@):- No person shall be deemed to be
qualified to hold the office of Vice-Chancellor esk such person is, in the opinion of
Chancellor, reputed for his scholarship and academerest.

Be added by the following provision
"Further, it would be desirable that the person hasadministrative experience

either at the government or at the University levél

. Substitution of sub section (1) of section (12)Maancial Adviser:-

The existing Provision in sub section 12 A (1):-eTRinancial Adviser shall be a whole time
officer. He shall be appointed by the Chancelldhesi on deputation or by re-employment
from amongst the officers of the Indian Audit an@cAunts Services or from any other
Accounts Service of Government of India, until sumh officer is appointed the present

incumbent may continue to work as the Financialiselv
Be substituted by the following provision,

The Financial Adviser shall be a whole time officele shall be appointed by the
Chancellor either on deputation or by re-employnfesrth amongst the officers of the Indian
Audit and Accounts Services or from any other ActsuService of Government of India,

or from officers of Jharkhand State Finance Service not below the rank of Assistant

Commissioner.Until such an officer is appointed the present mbant may continue to work

as the Financial Adviser.

. Substitution of sub section 57(2) (b) of section 57:-

“ The existing Provisions in Section 57(@):- “For appointment of Assistant Professor
in the Universities and the Constituent Colleghs, Commission shall invite applications from
the candidates, who have passed the National Hiigibest conducted by University Grants
Commission/Jharkhand Eligibility Test (JET) for thgiconsidered for the appointment as

Assistant Professor and on the basis of intervaall prepare subject-wise merit list against
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the vacancies notified by the University/Constitu€olleges and such list shall remain valid
for a period of one year from the date of its apptoThe subject-wise merit list shall consist
of twice the number of vacancies, but Commissiaadlsend in order of merit only one name
at a time to the University for appointment agamstngle vacancy:

Provided that Commission shall recommend naméset®niversity from the merit list
in conformity with the reservation roster prepage sent by the University in accordance

with law relating to reservation in appointmenfance in the State.”
Be substituted by the following provision,

"For appointment of Assistant Professor in the @rsities and constituent colleges,
commission shall invite application from the carades having good academic record, 55%
marks (an equivalent grade in a point read whergkading systems followed, at the Master's
level and qualified in the National Eligibility TEXNET) or Jharkhand Eligibility Test (JET)
for being considered as Assistant Professor obdlses of interview.

Provided however, that candidates, who are have laeearded a Ph.D degree in
accordance with the University Grants Commissiom{iMum Standards and Procedure for
Award of Ph.D. degree) Regulations, 2009, shalekempted from the requirement of the
minimum eligibilities of NET/JET.

“Provided, however, the award of degree to candalatgistered for the M.Phil./Ph.D.
programme prior to July 11, 2009, shall be goverbgdhe provisions of the then existing
Ordinance/Bylaws/Regulations of the Institutions aating the degree and the Ph.D.
candidates shall be exempted from the requireménNBT/JET for recruitment and
appointment of Assistant Professor or equivalensitmms in Universities/Colleges/
Institutions subject to the fulfillment of the foing conditions:-

a) Ph.D. degree of the candidate awarded in regulaenoaly;

b) Evaluation of the Ph.D. thesis by at least two mxtkeexaminers;

c) Open Ph.D. viva-voce of the candidate has beenumted;

d) Candidate has published two research papers frefhdniPh.D. work out of which at least
one must be in a referred journal;

e) Candidate has made at least two presentationsniferamces/ seminars, based on his/her
Ph.D. work.

(@) to (e) as above are to be certified by theeM@tancellor/Pro-Vice-Chancellor

/Dean(Academic Affairs)/ Dean (University instructs).”
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The Commission shall prepare subject wise mistialgainst vacancies notified by the
University, Constituent Colleges and such list sieahain valid for a period of one year from
the date of its approval. The subject-wise mest shall consist of twice the number of
vacancies, but commission shall send in order ofitnomly one name at a time to the
university for appointment against a single vacaféye commission shall recommend names
to the University from the merit list in conformityith the reservation roster prepared and

sent by the University in accordance with law rielgto appointment against vacancy.

SRES TSIUTST & 3T T,

e FaR fE,
T Oig-gg-fafer gareedf
fafer fameT, sIREs, = |

SIRWEUS TSThIT HGUMSH, VT c@RT TR Ta Hied,
SIRWUS JTsie (AATUROT) 216--50 |
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HAlANAT JoTqTl GaRT fedlh 07 Wadl, 2019 &r AT FREs Tod faeafaercy
(@) Jifafags, 2018 &1 Heifehd 3PS 3Heldle FRWS ASIUTST & TSR & $Hh
CaRT eI fohar ST 8, 98 IR dfquret & e 348 & s (3) & T 3o
HRATAIH 1 IS 99T H WiShd 916 FHST ST |

Jharkhand State University (Amendment) Act 2018
(Jharkhand Act-06 , 2019)

WHEREAS in the interest of teachers and as per the nornuinofersity Grants Commission
and Jharkhand State University Act, 2000 (Adapwdmended) it is necessary that the definition of
Teacher should be redefined;

And WHEREAS in the interest of bridging gap in gender enrolinef the State it is most
expedient to establish a Women’s University;

And WHEREAS in the educational interest of the State it is imespedient to make
provisions for appointment to the post of Vice-Ctellor and Pro-Vice Chancellor in the Universities
of State in consonance with the prescribed stassdafrd)niversity Grants Commission and the norms
of the Jharkhand State University Act, 2000 (Add@ed as Amended).

And WHEREAS in the educational interest of the State it i® @agpedient to revise upwards
the sum required to enable a person to becomenki@ber of the University Senate, keeping in view
the current fiscal scenario.

And WHEREAS in the new perspective it is necessary to forneupabvisions for promotion
of teachers in affiliated Colleges, (Including Re@us and Linguistic Minority Colleges).

Now thereforebe it enacted by the Legidature of the State of Jharkhand in the Sixty-
nineyear of the Republic of India asfollows:-

CHAPTER-01
Preliminary
1. Short title, extent and commencement —

0] This Actshall be called Jharkhand State Ursutess (Amendment) Act, 2018.
(i) It shall extend to the whole of the StateJofirkhand.

(i) It shall come into force at once.
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CHAPTER-02

Substitution of Sub-Section-(V) of Section-2 of Jharkhand State Universities Act, 2000
(Adapted and as Amended)

Existing provision of Sub-Section (v) of Section-2

2 (V)- Teacher includes Principal, University Profes§iwllege Professor, Reader and
Lecturer imparting instruction in Department, Cghteor Institute maintained by the University;

Be substituted by the following provision:-
Substitution of Sub-section (V) of Section-2

2 (V)- Teacher includes Principal, University Professdpllege Professor,
Reader/Associate  Professor/Lecturer  selection  ¢radturer senior scale and
Lecturer/Assistant Professor (Stage-l, Stage-ll athge-Ill) imparting instruction in
Department, College or Institute maintained bylméversity.

Insertion of Sub-Section-(1) (q) of Section-3 (Establishment and incorporation of
Universities) of Jharkhand State Universities ACT, 2000 (Adapted and as Amended)

Beinserted by the following provision:-

At the end of sub-section-1 (p) of the Section-3haef Jharkhand State Universities Act,
2000 (Adapted and as amended) hereinafter reféorexs the said Act, the following Sub-
section will be inserted as sub-section-1 (q):-

"3(D)(q)"Jamshedpur Women’s University, Jamshedpur”, thhotlge up gradation of
Jamshedpur Women'’s College, Jamshedpur and hasihgadquarter at Jamshedpur.”

Insertion of Sub-Section-(1)(i) of Section-10 under Sub-Section-(1) of Section-10 (Vice
Chancellor) of Jharkhand State UniversitiesACT, 2000 (Adapted and as Amended)

Existing provision of Sub-section (1) of Section-10

"10 (1) No person shall be deemed to be qualified to Hudoffice of Vice-Chancellor
unless such person is, in the opinion of the CHamcereputed for his scholarship and
academic interest.

Further, it would be desirable that the persondtministrative experience either at the
Government or at the University level."

Beinserted by thefollowing provision:-

10 (2) ()The Selection of Vice-Chancellor should be thropgbper identification of a
panel of 3-5 names by a Search Committee throudthicpnotification or nomination or a
talent search process or in combination thereoé Members of the above Search Committee
shall not be connected in any manner with the Usityeconcerned or its colleges.

In respect of State Universities, the followinglsba the constitution of the Search Committee.
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a. A nominee of the Chancellor would be the Chairpersiothe Committee.
b. A nominee of the Chancellor, being an eminent etiloaist of high repute. - Member
c. An officer representing State Government - Member

5. Substitution and insertion of Sub-section-(2) of Section-10 (Vice-Chancellor) of
Jharkhand State Universities ACT, 2000 (Adapted and as Amended)

Existing provision of Sub-section (2) of Section-10

10 (2) "The Vice-Chancellor shall be appointed by the @e#lor in consultation with the State
Government.”

Be substituted by the following provision:-
Substitutionof Sub-section (2) of Section-10

10 (2) (i) Chancellor shall appoint the Vice-Chancellor duthe panel of names recommended
by the Search Committee in consultation with theeSGovernment.

Insertion in Sub-section (2) of Section-10

10 (2) (ii) The panel recommended by the Search Committeélshah force for one year to
meet out any of the situation of not joining by fherson so appointed at the first instance, at
the vacation of post of Vice-Chancellor on accoahtdeath, resignation or removal of the
Vice-Chancellor under the provision of this Act,thih one year and the Chancellor shall
appoint the Vice-Chancellor from the said panalansultation with the State Government.”

6. Substitution of Sub-Section-(3) (b) of Section-10 of Jharkhand State University Act, 2000
(Adapted and as Amended)

Existing provision of Sub-section (3) (b) of Section-10

“Subject to the foregoing provisions of this sentithe Vice-Chancellor shall ordinarily
hold office for a term of three years and on thpigxof the said term he may be reappointed
by the Chancellor in consultation with the Statev@oment and he shall hold office at the
pleasure of the Chancellor for a term not exceethinge years.”

Be Substituted with the following provision:-
Substitution of Sub-Section (3) (b) of Section-10

10 (3) (b) Subject to foregoing provisions of the section Wiee-Chancellor shall
ordinarily hold office for a term of three years.

Provided that the age for applying to the post afeMChancellor shall not exceed 65
years. Ongoing of the said term she/he may be o@éatgl by the Chancellor in consultation
with the State Government and she/he shall holdeotit the pleasure of the Chancellor for a
term not exceeding three years, or up-to-the ag® giears whichever is earlier.

7. Substitution of Sub-Section-(4)(ii) of Section-10 of Jharkhand State UniversitiesACT, 2000
(Adapted and as Amended)

Existing provision of Sub-Section (4)(ii) of Section-10

"If the person appointed as Vice-Chancellor receipension from Central or State
Government or any University or any other sourcentthe receivable amount of pension
would be considered to be part of his/her receegeinsion."
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Be substituted by the following provision:-
Substitution of sub-section (4) (ii) of section-10

10 (4) (ii)"If the person appointed as Vice-Chancellor recepension from Central or
State Government or any University or any othera®then the receivable amount of pension
would be considered to be part of her/his reces/&8allary and allowances."

Substitution of Sub-section-(1) of Section-12 ofJharkhand State Universities ACT, 2000
(Adapted and as Amended)

Existing provision of Sub-Section (1) of Section-12

"The Chancellor shall appoint the Pro-Vice-Charmeih consultation with the State Government."
Be substituted by the following provision:-

Substitutionof Sub-section (1) of Section-12

12 (1) " The Pro- Vice- Chancellor shall be appointed byG@hancellor in consultation
with the State Government in the same manner asniped for appointment of Vice-Chancellor."

Substitution of Sub-section-(13) of Section-18 ofJharkhand State Universities ACT, 2000
(Adapted and as Amended)

Existing provision of Sub-section (13) of Section-18

"Every person who has given to the satisfactiorthef Chancellor whether in one or
more installments, a sum of not less than onedpees in cash or in the shape of property of
the equivalent value to or for the purposes ofdheversity or of a College.

Provided that for being a life member of the KamemhSingh Darbhanga Sanskrit
University, the fixed amount shall be twenty-fil@tsand rupees."

Be substituted by the following provision:-
Substitutionof Sub-section (13) of Section-18

18 (13) "For being a life member of Senate of the Univgrsévery person who has
given to the satisfaction of the Chancellor, a ©afimot less than ten lakh rupees in cash or in
the shape of property of the equivalent value tdoorthe purposes of the University or of a
College."

Substitution of the following part of Section-57A Sub-section-(1) ofJharkhand State
UniversitiesACT, 2000 (Adapted and as Amended)

"Appointment of teachers of affiliated Colleges notaintained by the State
Government shall be made by the Governing Bodyhenréecommendation of the Jharkhand
Public Service Commission. Dismissal, terminatioemoval, retirement from service or
demotion in rank of teacher of such colleges shalldone by the Governing Body in
consultation with the Jharkhand Public Service Cagsion in the manner prescribed by the
Statutes:

Provided that the Governing Bodies of affiliatedniglity Colleges based on religion
and language shall appoint, dismiss, remove oritati® the services of teachers or take
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disciplinary action against them with the approva the Jharkhand Public Service
Commission.

Provided further that the advice of the JharkhaundliP Service Commission shall not
be necessary in cases involving censure, stopplgerement or crossing of efficiency bar
and suspension till investigation of charges is pleted."

Be substituted by the following provision:-
Substitutionof the above part in Sub-Section (1) of Section-57A

"Appointment of teachers of affiliated Colleges notaintained by the State
Government shall be made by the Governing Bodyhenréecommendation of the Jharkhand
Public Service Commission. Dismissal, terminatioemoval, retirement from service or
demotion in rank of teacher of such colleges shalldone by the Governing Body in
consultation with the Jharkhand Public Service Cassion in the manner prescribed by the
Statutes.

Provided that the Governing Bodies of affiliatedniglity Colleges based on religion
and language shall appoint, dismiss, remove oritati@® the services of teachers or take
disciplinary action against them with the approwa the Jharkhand Public Service
Commission.

Provided also that in case of affiliated colleges maintained by the State Government
including Religious and Linguistic Minority Collegethe promotion of teachers shall be made
on the recommendation of Jharkhand Public Servarar@ission.

Provided further that the advice of the JharkhandliP Service Commission shall not
be necessary in cases involving censure, stoppagerement or crossing of efficiency bar
and suspension till investigation of charges is pleted."

SIRES UIUTdT & 37T I,

ST 9IIC,
T ag-gg-fafer aureeff
afer o, sIREs, T |

SRWUS TSThIA HGUMSA, U SaRT YhIild Ta Hiad,
SIRWUS IS (IATURON) 127 -- 50
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22 f¥aFsx, 2022

HEIT-TeTos0-29/2018-34—ololo SIRWS QYT Hsel o1 Aeafai@g fafEas, &g

W ATAT ToIITd &Aih-19/09/2022 & HJATT & & & 3T+ GaNT GAATUROT &

AT & T gahrfad fomar Sirar & |
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FIR@Us T4 fRafdgaey (@nws) sf@faws, 2022
(REvs Fffawew dEa-11, 2022)

FREvs Uo7 fealgaey sftfaas (efiga v zar waif@a), 2000 # wetuer &g sfafaw,
2022

YEATIAT

S4fF SREUS & faeafdearerdl S SFET Tl Vel aa & fav faeafdearea e 3w
CaRT FAT-HAY W FROgRd [AfATA & o e & v SIREvs 09 aeafacaey sifRfags
(Gefepd T AT FATRAE), 2000 F TATA FHI HGRIFAT § |

JafF TeT & faeafdcaredt & gl & 787 W gelld 3R FAYFd gRARaT < & fav
AT-FAT W o] f&T a0 osiodo [afgAt &I Ta: o] el & fav gaus e o= &g
deJaR SIR@US Uy faeafdegrery s (3refipa va gor weifdd), 2000 # &@uwsr &
HTERIRT §:

HATT FRWUS T AUFAVSHT & gaRT ARG IURST & 737 a¥ # feafoli@d & § 3
e S fafaafAa frar Smar ¥

IEIg-01
TR+
1. wfared s, Rear va grer:-
0) g ARfATA SIREUs Ty faeafdcarerd (@ysT), FfRAfAT#H, 2022 Fgr S |
(i) A RAEAR TFQUT SRWUS IsF & gHTT |
(iiy IE FRWUS Tsd & AT To9T H JHIAd et T fafdr & ge1mar grem |
HEAY-02

o1. et qur yaiRwREr i FgRd & v AfFd gEust & 3edda sRavs a9
faeafacarea sfafaas (3efpa wa gar Faiferd), 2000 &r aRT-2 H 3dder T 4RT-57 &
3UYRT-2(a), STURT-2(b) TAT 3UURT-5 & &I F YGIAEATIT |

gRT-2 # AT 37 q 3adR-IT & (Definitions)

(ao) “direct recruitment” means the process of appointing faculty by inviting
applications against public advertisement from persons eligible to teach in a
State University/College.

(ap) “sanctioned strength” means the number of posts in teacher’s cadre approved
by the appropriate authority;
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(aq) “teachers’ cadre” means a class of all the teachers of a State University /
College regardless of the branch of study or faculty, who are remunerated at
the same grade of pay; excluding any allowance or bonus.

¢RT-57 T 3UURI-2(a) T 37 & gfaenfla &-

The Jharkhand Public Service Commission shall hold every year a qualifying test for
appointment of teachers in the University/Constituent Colleges/ Affiliated Colleges
which shall be known as the Jharkhand Eligibility Test. For this purpose it shall invite
application as per the requisition sent by University from only such candidates who
fulfil the prescribed qualifications as laid down in the Statute framed in this regard.

However, such test shall be conducted having regard to any regulation framed
or direction issued by the University Grants Commission in this regard,;

YRI-57 H ITYRT-2(b) AT 39 & yfaeaia a-

For appointment of teachers in the University and Constituent Colleges the
Commission shall invite applications from candidates who have passed the Jharkhand
Eligibility Test (JET) conducted by JPSC and/or have cleared the National Eligibility
Test (NET)/Junior Research Fellow (JRF) conducted by the UGC/CSIR and/or have
been awarded Ph.D. degree in the relevant subject in accordance with the Statute in
this regard as per University Grants Commission Regulations and on the basis of
interview shall prepare merit list against the vacancies sent by the University and such
list shall remain valid for a period of one year from the date of its approval. The merit
list shall consist of twice the number of vacancies, but the Commission shall send in
order of merit only one name at a time to the University for Appointment against a
single vacancy.

Provided that the Commission shall recommend names to the University from the
merit list in conformity with the reservation roster prepared and sent by the University
in accordance with the law relating to reservation in appointment in force in the State
for Universities of Jharkhand considering University as one unit.

HRI-57 H ITYRT-5 AT 39 @ gfaenia 8-

Notwithstanding anything to the contrary contained in the Act, Statutes, Rules or Regulations,
the policy of reservation in the State of Jharkhand for the Universities of Jharkhand shall
apply to all appointments for teacher of University considering University as one unit.
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a1 & favyeiAa fear arar § |
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fawr

1. gf&cd A, AEdR U9 9IREH

MEIY—2

2. FIR@Us Uy faeafacarey sifafaas, 2000 3rfpa o gar guifad) & arr-3
(fareafacarerat hr TAIAT Td FAIS) H 3TURT-(1)(f) FH1 IfaeUd=T

AEII—3

3. @R@Us Isd faeafacarey sifafaas, 2000 Grflea va gor Fuiftd) $r oarr-3
(fareafacarerat hr TATIAT Td FAIS) Hr ITURT-(1)(s) T I FATT

FEAIdedl

T # R8T T §grar &4 T FGIASITAT hl e el g Tod WHR Fd Hhfodd
gl TS e SAifd (NEP)-2020 & 3fTeileh & Gross Enrolment Ratio (GER) &I IS¢ T
dd 9t el TG BHET d VPR & AARIA JTE 3Ty Hel & 36637 & 39
fIeT & 89 # Agcaqul v fhU o7 I &1 39 FF H I e AfT (NEP)-2020 &
HJGR a¥ 2030 dF TAsh Tolel H U o371 9g fawgess (Multidisciplinary) faeafacarera
IRe&egar T 7S

gaAe # fIEe oo & #15 ff faxafacgaes a8 81 AiRde e sedda g
05 373fHd HeITdcATed, 10 ey HglidcAd Td 07 gt giNaior #gifacarey g, i
fastier s1ra faeafacrery, gokiareT garT enfad g1 FiEe & faeer a9 faeafaeares,
goIEET $HI g oEreer 115 fhelldey gl & &RuT ol & 3=a Rem &1 9w
GdrsieTs A8 W@ ¢l FIRESE & a¥ 2019 F Fhel ATHRT 37J9Td (GER) 11.71 9T 31T,
TS 3R T5T & AT § FH FA §1 Low GER Ig aaifar & &6 3@ forer & gamsit &r
Th II1 AEET 3Tg fARI0T EAEr HOFEIIS ¥ ¥ gl RdE ¥ e sma
TaRataererT, gaierer § gt glet & SR ool & 3o RBTOT HEde 3ufaid | § vd
3= fAeT F1 AP FaveIs A8l @ Bl
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Aifa 3maer garr REE & e e & ® & gdeey fhar = § Fite
oo & warezg 3k Rer fr e gaivews a8 &1 a8 Sar a0 gag 3 Jgel
afafafaat & wenfad @1 g, oae sRor fae & afa 6l &1 a8 o7 & Ros Ger
H A UF g S8l e, SRISERT, Tolge, e 3R Taeey @ @i aaear g1 3eme)
& Ueh 937 fdear SIS a1 SR TG dgak 8T i derer & gav sl & garged
I & TP IEET afRge §9Tel, R 3R 3T 9T H ol Hld &l

A dalfeled &X o4 a9 & PIREE Sel & @™ &g A1l 3% A1 &
faeafacarer & TU9ar & garsit # a5 Faoft &1 Far gl @y & ARSe d gansit @t
3T & T 9§ T Yol He AR SR & HTE dar T 7 Agg Aot

Jood FET & sonfoes eftewior & RS o & @ecadt Ser s 21
FISAT el Ieddld o 02 39T T 09 FFacY HeMdeATed &, oif fadder
faeafacarer, e garr aiffa &1 I8 o eo@ay § & fader sma faeafaezme,
RGN & SHAMUSR & Heddid ol 05 el 1 &AfUHR &1 s A a¥ 2019 F
Gehel ATHIRe 9T (GER) 11.26 8, St TSI 3R ToT & 39T § +A g

st tRcaor @ ANEE Ser & Adead! [T s 819 & SROT 37 fSar
& ©IF Ud SEBT $H dgad T ord AT STaedT 9ied g b, 38 [T HISTAT el
yafeya @it #Agifacaredl &1 §FgeRk & .. a9 faeafacaey, RS &
Aot o @ERNT gda g g

30 3¢ard & qfd &g & SoE0 SiE farafdearey & SIREvs s # U9
AR 38F 313%9 SIREUs Iy favafagarey sfafagd, 2000 @Ehed T g Gnfdq)
H HAE T YA g

HATT HRA IORIST & 750 I H FIREUS I AUAHASA ganl fardAfaiad &9
H Jg afRafaafaa g-
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EI-1
gfereqd A1, [9EdR vg UREd
1) I IAETH, “eREvs Tsu favafdcarey (Fuaye) H®TIA, 2024”7 FHgl
ST |

2 O fATarR gl SR@Us AT F gl
@) I§ JId JHTdr grem|
3TEA-2
SREvs Ty fasafaearera sfafaga, 2000 (hed wa I @feq) & 9R-3
(freafacarerat r TAIAT Td FAIST) Hr ITURT-(1)(F) FT IfaeLTIT:-
aRT-3 (faeafaereral dr TUTTAT Td FIIeTel) T 3TURT (1)(f) H TdATT JIaHTe:-
“fasttar a9 faRafdcarey e Feurey galierer # gen 3R e

HOFRRAT NFRT JAT GeAag el FI Blgat FFQUT 38 BRI FHST T
gramm|

Weg, BIfAATR, Facelt Rfecar & Rawr ge= #a arelr daifTes geare
3R arelt, wrepa aUT 0 g E "W [ favafdearer 3nagae A H HFIGHS
3cpSedl Yl &el arell AT 0 HEA3T & g A &y 3RFRar ¥ sIR@vs
ST & gEM| TP H FFGHB 3cpScdl Yeld el arell A&TOh TEAEET &
ey # ey feRar S faeer o faeafaearey, gaemeT & 3edeta 3 g,
J16T deTATYT HEFd favafacarey, ¢aer & JfHIRar &7 # 37 I

3%Fd 914l Ff HeAfaf@d grau & gfaeenfua fear Srar g:-
eRT-3 (faRafaeareral & U9 Ud HIISTA) I 3TURT-(1)(f) T IfaEamde:-

“fasttar a3 faRafdcarey e Feurey galierer # gen 3R foad
FRIRAT SiopRl, g, TIREE Jur FEer el & s GFqet 3
BICENIYT YHSS 9T Fram|

Weg, BIfAATR, Facelt Rfdcar & Raor gee = arelr daifTes geare
3R arelt, wrepa aUT 0 g E "W [ favafdearer 3nagae A H HFIGHS
3cpSedl Yl del arell AT 0 FEA3T & o9 A &y 3RFRar ¥ sIR@vs
T & fow gem 8¥pd H HFIGTAS Ichsedl Yol aal drell &0 HEUTAT
& oY A aAg AR, S fader #a faeafaeares, goRiemeT & 3edda A
g, 16T AGTATY HEFd Taeafaearery, caer & HAFNRAT &9 H 3T |
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HEATT-3
SREvs sy faeafaearea  sifafaas, 2000 (Rl wa g g@afeq) #r 9rr-3
(fareafacarerat hr TAYAT Td FAIS) Hr ITURT-(1)(s) T I FATIA

farafaf@a graurs &1 Hed: 9T AFaa: gem-

SIRE@Us Ty faeafaearery 3ifAfaTa, 2000 (30ea va gar gofeq), 5 sas

a1 HAT ARAAIA F AH F AT JRhI, Hr URT-3 FH IIURT-L (1) F AT A
fAFfefad 3TURT-(1)(s) & 3T H Hed:TATYA Thar S|

"3 (1) (s) X oF. &Y. 9 eafaemey, e gearea fREe, r@vs # genm 3R
St reiar TS v FiE@Er Set W geh”

SIRES JoI9Tel o 32T H,
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31 #S, 2024

WEIT-TA0S0-03/2024-35-01510  3IR@S AUl  #HseT carr Jar uikd 3R
HAFAAT ToIUTel GaRT  f&eTieh-24/05/2024 & AT " FIREUS Uod  [dRafdedrery
(@) HAATGH, 2024 H1 HAFAifhd IS HeldlG FRES TSIqTel & TUDAR &
g8h caRT YHiAd  fhar Sfiar B, f9@ oRd &1 dfaurT & 36w 348 & Ws
(3) & e 3oFd ATATATA T IS HTOT A IIHd 916 FHST ST |
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Jharkhand State University (Amendment) Act, 2024

Act for amendment in Jharkhand State University Act 2000 (adopted and as amended)

PREAMBLE

The state government is determined to promote education and strengthen colleges in the state. In
the light of the National Education Policy (NEP)-2020, significant efforts are being made in the field of higher
education with the aim of achieving the Gross Enrolment Ratio (GER) up to the national level and providing
maximum employment opportunities to the students. In this sequence, according to the National Education
Policy (NEP)-2020, by the year 2030, a large multi-disciplinary university has been envisaged in each district.

Presently there is no university in Giridih district. There are a total of 05 constituent colleges, 10
affiliated colleges and 07 teacher training colleges in Giridih district. All the colleges located in the district are
governed by Vinoba Bhave University, Hazaribag. The distance of Vinoba Bhave University, Hazaribag from
Giridih is around 115 kilometres, as a result the development of Higher Education in Giridih district has not
been satisfactory. The Gross Enrolment Ratio (GER) of Giridih in the year 2019 was found to be 11.71 which
is much lower than the national and state average. Low GER indicates that a large population of youth (age
gap of 18-23) in this district is away from higher educational. Due to the distance of Vinoba Bhave University,
Hazaribagh from Giridih, higher educational institutions of the district have been neglected and the
development of higher education has not been satisfactory.

Giridih district has been listed as an aspirational district by NITI Aayog on the basis of unsatisfactory
condition of health and education in the district. This district has remained affected by Naxalite activities for
a long time, hence the pace of development has been slow. It is one of the backward districts of the state
with problems of poverty, unemployment, migration, education and health. A large part of the population
mostly youths migrate to other states in search of employment and better education. Most of the population
migrates to West Bengal, Bihar and Uttar Pradesh.

Great scientist Sir JC Bose had a special attachment to Giridih district. With the establishment of a
university in his name in this district, a new energy will be infused in the youth. Along with this, it will help in
providing access to higher education to the youth of this district and create employment opportunities for
them.

It is to mention that from geographical point of view, the nearest district of Giridih is Koderma. There
are total 02 constituent and 09 affiliated colleges under Koderma district, which are governed by Vinoba
Bhave University, Hazaribagh. It is also noteworthy that there are total 05 districts under the jurisdiction of
Vinoba Bhave University, Hazaribagh. The Gross Enrolment Ratio (GER) in Koderma in the year 2019 is 11.26,
which is lower than the national and state average.
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From a geographical standpoint, Koderma is adjacent districts to Giridih district. To ensure that
students in these districts have access to a better education system, it appears expedient to place the
jurisdiction of all colleges located in Koderma district under Sir J.C. Bose University, Giridih.

To fulfill this purpose, establishment of "Sir JC Bose University" in the state of Jharkhand and
according to it amendment in the Jharkhand State University Act, 2000 (adopted and as amended) is
proposed.

Be it enacted by the Legislature of the State of Jharkhand in the 75th Year of the Republic of India as
follows:-

Chapter-1

4. Short title, extent and commencement
1) This Act may be called the "Jharkhand State University (Amendment) Act, 2024".

2 It shall extend to the whole of the State of Jharkhand.

3) It shall come into force at once.
Chapter-2
5. Substitution of sub-section 1(f) of Section-3 (Establishment and Combination of Universities) of

Jharkhand State University Act, 2000 (adopted and as amended):-

Current provision in sub-section (1) (f) of the section-3 (Establishment and Combination of

Universities).:-

"Vinoba Bhave University having the headquarters at Hazaribagh and the jurisdiction over the whole
of the North Chhotanagpur Division except Dhanbad and Bokaro District.

Provided that the territorial jurisdiction shall extend to the whole of State of Jharkhand in matters
pertaining to educational institutions imparting teaching in Homeopathy, Indigenous medicines and
educational institutions imparting academic distinction in Pali, Prakrit and such other languages
which the University may consider necessary. The educational institutions imparting academic
distinction in Sanskrit which comes under the territorial jurisdiction of Vinoba Bhave University,
Hazaribagh, will now come under the jurisdiction of this “Baba Baidhayanath Sanskrit University
having the headquarters at Deoghar, Jharkhand.”
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The said provision shall be substituted by the following provision as -

Substitution of sub-section (1) (f) of Section-3 (Establishment and Combination of Universities).

"Vinoba Bhave University having the headquarters at Hazaribagh and the jurisdiction over the whole
of the North Chhotanagpur Division except Dhanbad, Bokaro, Giridih and Koderma Districts.

Provided that the territorial jurisdiction shall extend to the whole of State of Jharkhand in
matters pertaining to educational institutions imparting teaching in Homeopathy, Indigenous
medicines and educational institutions imparting academic distinction in Pali, Prakrit and such other
languages which the University may consider necessary. The educational institutions imparting
academic distinction in Sanskrit which comes under the territorial jurisdiction of Vinoba Bhave
University, Hazaribagh, will now come under the jurisdiction of this “Baba Baidhayanath Sanskrit
University having the headquarters at Deoghar, Jharkhand.”

Chapter-3

Inclusion of sub-section (1) (s) of Section-3 (Establishment and Combination of Universities) of the
Jharkhand State University Act, 2000 (adopted and as amended)

The following provision shall be inserted:

In the Jharkhand State University Act, 2000 (adopted and as amended), hereinafter referred to as the
said Act, at the end of sub-section-1 (r) of section-3, the following sub-section (1) (s) of section 3 shall
be inserted as-

“3(1) (s) Sir J.C. Bose University, which shall have its headquarter at Giridih, Jharkhand and shall have
jurisdiction over the district of Giridih and Koderma."

SIRES o9l o 32T H,
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